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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART 1

(BRIEF RECORD OF PROCEEDINGS)

FRIDAY , THE 15™ JUNE 2001/JYESHTA 25, 1923 (SAKA)

No.57

1 11.00 AM
2 11.05 AM
3 11.15 AM
4 11.17 AM
5 11.20 AM

VANDE MATARAM

OBITUARY: The Chair made obituary reference on the passing away of
Sh. Suraj Prasad Paliwal, member of the First Assembly (1993-98).
Smt. Shiela Dikshit Chief Minister, Dr. Jagdish Mukhi Leader of the
Opposition,and Ch. Shishpal and Sh. Nand Kishore Garg also expressed
their grief over the passing away of Sh. Paliwal.

Thereafter the House observed two minutes silence as a mark of respect
towards the departed soul.

PAPERS LAID ON THE TABLE OF THE HOUSE:
The Chief Minister laid the following papers on the Table of the House:

i) Ist Annual Report of the Public Grievances Commission along with
action Taken Report for the period ending 31.3.1999.

i1) [ind Annual Report of Public Grievances Commission along with
action Taken Report for the period ending 31.3 .2000.

RULING OF THE CHAIR ON A NOTICE OF BREACH OF PRIVILEGE
GIVEN BY Sh. JAGDISH ANAND AGAINST THE C MINISTER:
The Member had given notice to the effect that the Chief Minister had
committed a breach of privilege by calling the Special Session to discuss the
Virendra Prakash Committee Report. as the Cabinet had already approved
the Report and forwarded the same to the Government of India and therefore
the Special Session was not necessary. The Chair disallowed the notice of
breach of privilege on the grounds that it was the Lt. Governor who
summons a session and not the Chief Minister and as such this power of the
Lt. Govemor vested in him under the NCT Act could not be challenged by
any Member in the garb of a notice of breach of privilege.

MOTION: Dr. AK Walia, Minister for Health and Urban Development
moved a motion for discussion on the recommendations of the Report of
Virendra Prakash Committce on the Review of the Working and Structure
of the MCD and for referring the Report to a Committee of the House:

The following members participated in the Discussion:

i) Sh. Subhash Chopra

ii) Dr. Jagdish Mukhi

ii1) Sh. Arvinder Singh Lovely
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1.00 PM
2.05PM

4.00 PM
4.35PM

525PM

6.05 PM

3

Lunch Break

The House reassembled. The dJscusswn on the Motion continued and the
following Members participated: '

iv) Sh. Nand Kishor Garg

v)  Sh. Ajay Maken

vi) Sh. Bhisham Sharma

vii) Sh. Ram Bhaj

viii)  Sh. Mahabal Mishra

ix) Dr. Narender Nath, Minister for Industries
x) Sh. Sahab Singh Chauhan

xi) Smt. Kiran Chaudhry,

xil)  Sh. Tarvinder Singh Marwah

Tea Break

House reassembled. The discussion on the Motion continued.
xiii)  Sh. Jagdish Apand

xiv)  Dr. Harshvardhan

xv) Sh. Shoaib Igbal

xvi)  Sh. Mala Ram Gangwal

(Sh. Motil Lal Bokolia in Chair)
xvii)  Sh. Shadi Ram

xviil) Ch. Mateen Ahmed

xix)  Sh. Roop Chand

xX) Sh. Naseeb Singh

xxi)  Sh. Kanwal Singh Yadav
xxii)  Smf. Anjali Rai

xxiii)  Sh. Sushil Chaudhry

The Chief Minister replied to the discussion .

The Chair thereafter asked Dr. Jagdish Mukhi to move his amendment to the
Motion.

Dr. Jagdish Mukhi moved his amendrent Wthh read as follows:

“that the words from ‘Records’ up to the 4™ Paragraph with last word as
‘objective’ should be deleted™.

The amendment was put to voice vote. '

On the request of Dr. Jagdish Mukhi a division was called for,

14 members stood in favour of the amendment and 42 against.

The amendment was thus negatived.

As a mark of protest the BJP Members staged a walkout.
; e
Sh. Nand Kishory Garg and Sh. Sahab Singh Chauban, BJP Members

returned and Sh. Nand Kishor Garg sought to know the fate of the notice of
his resolutioa.
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The Chair ruled that as per prevailing parliamentary practices and
precedences whenever notices on a similar subject were received from the
Government and also a private member, priority was always given to the
notice received from the Government and hence the notice received from the
Government was given priority and listed.

The following Motion was thereafter put to vote:
“THIS HOUSE

RECORDS —
its grave concern over the appalling state of municipal services in the areas
of the NCT of Delhi under the care of MCD;

TAKES NOTE OF —

universal dissatisfaction of the people of the Capital arising out of
frustrating unresponsiveness of the municipal authorities’ ingfficiency and
unaccountability, and widespread corruption and wastage;

EXPRESSES ITS RESOLVE —

to spare no effort whatsoever to set matters right by empowering the
citizenry to receive civic services befitting a world-class city that the Capital
has always been:

and

in order to achieve this indisputable objective

RECOMMENDS ——

that the existing unwieldy and unmanageable MCD be replaced by smaller,
lean and d;,rnamic municipal bodies, having more effective say of elected
represcntatives than at present and working efficiently through dul{
empowered Ward committees in keeping with the letter and spirit of the 74"
Constitutional Amendment — a product of the visionary concept of the Late
Prime Minister Sh. Rajiv Gandhi;

as a means to this end, this House constitutes a seven member Committee
of the House to study in-depth the recommendations and suggestions
contained in the Report of Virendra Prakash Committee on the Review of
the Working and Structure of the MCD in order to finalise the detailed
recommendations to be forwarded to the Union Government with request
for appropriate Parliamentary Legislation.”

The Motion was carried by voice vote.
6.40 The House adjourned sine-die.

NATIONAL ANTHEM- JANA GANA MANA

Delhi SK SHARMA
Dated: 15" June 2001. SECRETARY
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